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GOVERNMENT OF KERALA
Law (Legislation-C) Department
B NOTIFICATION

- No. 8341/Leg, C3/2018!Law ' 26tk April, 2018
' Dated, Thrmvanamhapuram 13th Medam, 1193
dth Vaisakha, 1 940-

In ‘pursuance of clause (3) of Anicle 348 of the Constituﬁon of lndia,
the Governor of Kerala is pleased to authorise the publication in the
Gazette of the following translation in Engllsh Language of the Kerala
_Panchayat Raj (Second Amendment) Ordmance 2018 (35 of 2018).

By order of the Govemnor,

B. G. HARINDRANATH, -
Law Secretary. .
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[Translatlon in Engllsh of “2018-0e CHDG IO WOW 08F
(peTR20 GRBI) aoc&ammcﬂnﬁ” published under the authority of the
Governor.] '

ORDINANCE No. 35 OF 2018

THE KERALA PANCHAYAT RAJ (SECOND AMENDMENT)
ORDINANCE, 2018

Promulgated by the Govemor of Kerala in the Sixty-ninth Year of the
Republic of India. :

AN
'ORDINANCE

furl‘her to amend the Kerala Panchayar Raj Act, 1994,

Preamble. —WHEREAS, it is expedient further to amend the Kerala
Panchayat Raj Act, 1994 for the purposes hercnnaﬁer appearing;

AND WHEREAS, the Legislative Assembly of thc State of Kerala in not
in session, and the Governor of Kerala is satisfied that cn-cumstances exist
which render it necessary for him to lake immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause 1) of
Article 213 of the COﬂStltllthll of India, the Governor of Kerala is pleased
to promulgate the following Ordinance:—

1. Short tm‘e and commencement.—(1) This Ordinance ‘may be
called the Kerala Panchayat Raj {Second Amendment) Ordinance, 2018.

(2) It shall be deemed to have come into force on the 12th day
of November, 2015. ' : '
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2 Act 13 of 1994 to be remporaﬂ!y amended.—During the period
of operatlon of this Ordmance. the Kerala Panchayat Raj Act, 1994
(13 of 1994) (hereinafter referred to as the principal Act) shall have
effect subject to the amendment specified in section 3.

3 Amendment of section 159.—In sub-section (1) of secuon 159 of
the prmclpal Act, for the words “fifteen months”, the words
“thirty months™ shall be substituted.

_P. SATHASIVAM,
GOVERNOR.




